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OPEN COURT

o CENTRAL ADMINISTRATIVE TR IBUNAL
ALLAHABAD BENCH ~: ALLAHABAD

OR IGINAL APPLICATION NO,297 OF 2003
@LLAHABAD THIS THE 2ND DAY OF ARRIL, 2003

HON'BLE MAJ GEN, KeK. SRIVASTAVA MEMBER-A
HON'BLE MRS,MEERA CHHIBBER,MBMBER=]

Vidya Kant Owedi

S/o Sri Ram Awadh Dwedi,

Rgsident of Village and

., Pest-Bashahara,

Tehsil-Meja, _
Oistrict-Allahabad esese t.ooooAppliCﬂnt

(By Advocate Shri A.K. Spivastava)
Versus

1¢ Union of I dia,
through its Sgcretary,
Ministry of Cemmunicatien,
Dghartment of Postal Services,
New Delhi,

2, Chief Pdst Master Ggneral,
U.P. Circle,
Lucknow,

3, Pest Master Ggner-1l
Allghabad Rggion,
Allghabad,

4o Sgnier Supsrintendent Pest Offices,
Allghabad. seccse ooooooR.‘pﬂﬂd.ntl

(By Advecste Shri V.K. Pandsy)

QROER

HON'BLE MAJ GEN K.K. SRIVASTAVA,MEMNBERSA

The geievance of the applicant is that he is working
a3 Postman in Hgad Post OfPices Allshabade, The Lowsr Grade
Official Examination (LGO) was held on 12,05,2002, The

allegation of the applicant is that the Cgntre Super intendent

g



and the invigilators were supperting their candidates. Besides
they were allowing them Par copying and adopting‘tﬁemvﬁagkw
unfair-means, This was opposed by the‘applicant and other
candidates, This fact was brought to the notice of the higher
authorities by filing number of representations before them
including the representation/complaint te Chief P.M.G. U,P.

by Empleyees Unian on 03,06,02, Other Unionghlso filed a
similar complaint befere Chief P.M.G. and Post Master Ganeral,
Allahabad, ﬂnvSubsequeNt/sthgoJ”‘ae sllegatien of thea
applicant is that the respendents instead of conducting

enquiries inte the matter declared the result en 05.02.2003.

2. Shri A.K. Srivastava, learned ceunsel for the appliﬁant
submitted that when the cemplaint regarding copying and alse
using unfair-means by certain candidates in cellusion with the
Supervisers as well as the invigilators was made bafor. the
hxghq{ aut?z:it%;;: ithyas incumbent upen them tJLhnquxrginto
the mattege The learnad ceunsel fer the applicant submitted
that in the interest ef justice the result ef atleast Allahabad

Regisn should bes Quashed,

. 115 We have heard the ceunsczl fer the parties and perused the

pleadings as well,

4, We do net find any goed greund te set aside the rssult

of the Allahsbad Reggien er withheld it, But we certainly feel
that in case the irregularities were hrought te thc notice of
the higher sutherities, an enquiry %ﬁtuid have been cenductsd to

establish whethesr the LGO exsminatisns were cenducted in a
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fair manner or net, The interest ef justice shall better

be sarved if the respondents are d;rocttg to get the esntire
e

k’“’p&am'u investigated at their @nd within hb. specified time

and take apprepriate action ,

S5e The O.A. is finally disposed of at the admission stage
itself with direction te respendent n,g2 and 3 te enquire into
ths matter as reported by the applicant and alse by Union

by letter dated 06.03.2002(Ann.xuru 2-A,8 and C, Page 15

te 20 of the O.A.)as well as the letter dated 29,06,2000

filed before respondent no.3 i.e., Pestmaster Ggneral Allshabad
Rggion, Allghebad.s The raspondents ars further directed

to nxamina tho entire issue and pass spprepriste orders, In case
as a result of enquiryj it is feund that th.%é,is SOﬂM
substance in the complaint made by the applxcanﬁ, +h.
raspondents shall abe® pass a reasoned and suitabls order

en the representation of the applicant within three menths

from the date of communication eof this order,

Se The 0.A. stands dispesed of at the admissien stage

itself with no stder as te cests,
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figmber-J Member-A

/Neelam/



